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(b) Bulk of the imports were made
from Bahrein, Indonesia, Iran, Italy,
Saudi Arabia, UK, US.A, USSR,
& Yugoslavia,
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12.0} hrs.
PAPERS LAID ON TIHE TABLE

ArnuaL REPORTS OF INDIAN INSTITLTES
oF TECHNOLOGY

The Minister of Edacation (Shri M.
C. Chagla): Sir, I beg to lay on the
Table a copy each of the following
Reports;

(1) Annual Reports of the Indian
Institute of Technology,
Kharagpur, for the years
1961-62 and 1962-63. [Placed
in Library. See No. LT-460%/
65].

(2) Annual Reports of the Indian
Institute of Terhnology, Kan=
pur, for the years 1961-82 and
1962-63, [Plared in Library.
See No. LT-4697/65).

(3) Annual Reports of the Indian
Institute of Techno'ogy, Rom-
bay, for the years 1961-82 and
1962-63. [Placed in Librery.
See No. LT-4698/65].
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(4) Annual Reports of the Indian
Institute of Technnlogy,
Madras, for the years 1961-62
and 1962-63. [Placed in Li-
brary. See No. LT-4609/65].

Rerorr oF REVIEw COMMITIEE ON
Exrorr Promotion Councils

The Minister of State In the Minis-
try of Home Affairg (Shrl Hathi):
Sir, on behalf of Shri Manubhai Shah,
I beg to lay on the Table a copy of
Report of Review Commitiee on Ex-
port Promotion Councils. [Placed in
Library. See No. LT-4700/65].

AMENDMENT TO INDIAN ADMINISIWA-
Tivie Service (Pay) Rures

Shri Hathi: T beg to lay on the
Table a copy of Notification No. G.S.R.
1148 dated the 14th August, 1985, mak-
ing certain amendment to Schedule
II1 to the Indian Administrative Ser-
viee (Pay) Rules 1054, under sub-
section (2) of section 3 of the All
India Scrvices Act, 1951, [Placed in
Library. See No. LT-4701/65].

LIST OF COMPANIES ENTITLED TO BENEFIT
or secTioN 99(1) (iv) or T™HE Incosm-
TAX Act, 1961

The Deputy Minister In the Minks-
try of Finance (Shrl Rameshwar
Sahu): I beg to lay on the Table a
list of companies, who on a reference
to Government, have been informed
during the year 1964-85 that the bene-
fit of section 99(1)(iv) of the Income-
tax Act, 1961 (corresponding to sec=
tion 56A of the Income-tax Act, 1922)
would be availnble in respect of the
dividends distributed by them to
their company shareholders. [Placed
in Library. See No LT-4702/65].

12,01 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS
Sixty-MinTR Rerort
Shri Erishnamoorthy Ran (Shime-
ga): Sir, 1 beg to present the Sixty-
ninth Report of the Committee om
Private Members Bills and Resolu- "

tions.



